e CENTRAL ADMIN ISTRAT IVE TRIEUNAL
. h | - BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar, .
BANGALORE~ 560 638,

Pated:
Y6 FEB 1995

APPLICATION NO: 1542 of 1994.

APPLICANTS:-smt.Bannaramma,Mysore}
V/s.

RES PONDENTS ; ~ The Divisional Railway Manager,Mysore and

others.,

Te

Sri.G.Shanthappa,Advocate for

1. Sri.K.0.Vijayakumar, Advocate,
Palace Loop Road,Vasanthanagar,
Banglore-50 052«

2. Smt. M.V.Nirmalas,Advocate,
- No.53,N.S.Iyengar Street,
~‘Seshadripuram, Bangalore-560 020.

- -

Subject ;= -Ferwarding nf cepics of the Order-
Central Administrative Tribunal,Bj

Passed by the
ngaleare,

Please find enclesed herewith g copy of the ORDER/
INTERIM ORDER/ passed by thie Tribunal in th

mentioned spplication(s) on 23rd_January, 1995.
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JUDIC IAL BRANCHES,




CENTRAL ADMINISTRATIVE TRIBUNAL
9 BANGALORE BENCH
ORIGINAL APPLICATION No.1542/1994

MONDAY, THIS THE 23RD DAY OF JANUARY, 1995

SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN

SHRI T.V. RAMANAN ..  MEMBER (R)

Smt . Bannaramma,

W/o Rangaswamy A.,

aged about 33 years,

No,78, PK Colony,

Vishweshwaranagar,

Mysore~570 008. coo Applicant

(By Advocate Shri KO Vijayakumar)

Vs,

1. The Divisional Railway Manager,
Southern Railways, Mysore Division,
Mysore.

2. The Divisional Personal Officer,

Southern Railway, Mysore Division,
Mysore.

3. The Station Master,
Nanjangud Railway Station, _
Nanjangud, Mysore District. cee Respondents
(By Rdvocate Smt, M.V. Nirmala,
Standing counsel for the Railways)
ORDER

Shri Justice P.K. Shyamsundar, Vice Chairmans

We have heard Shri G. Shanthappa for Shri KO Vijayakumar for
the applicant and also the legrned standing counsel for the respondents.
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Standing counsel says that the applications were merely forwarded
by the Chief Medical Officer and cannot be taken to be some kind

of recommendation by C.M.C. We do not go into that controversy.

costs.
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( TeVe RAMANAN ) (P.K+SHYAMSUNDAR )
MEMBER (A) VICE CHRIRMAN

PSpe. Sectiont Ot
Central Adminis rétive Tribunal
Bangalore Bench
Bangalore




